IN THE SUPREME COURT OF | NDI A
CIVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NOS. 3178-3179 OF 2011
(Arising out of SLP(C) Nos. 21582-21583/2010)

NANDI NI RASTCA Appel | ant (s)
: VERSUS:
FATEH BAHADUR SI NGH AND ORS. Respondent (s)
ORDER

Del ay condoned.

Leave granted.

The Nati onal Consuner Disputes Rederessal
Comm ssion, New Del hi found appellant and Kulwanti
Hospi t al & Research Centre jontly guilty of
negl i gence and di rected a conpensati on of
Rs.2,50,000/- to be paid to the conplainant-
respondent No.1l, with interest at the rate of 6% per
annum from the date of conplaint till the date of
paynment. The said amount was directed to be borne
equally by the appellant and the said Hospital -

respondent No. 2 herein.



We have heard the I|earned counsel for the
parties. In the facts and circunstances of this
case, we are of the considered view that the entire
anmopunt of conpensation ought to be paid by the
Hospital. W order accordingly. The order passed by
the National Comm ssion is nodified to that extent.

Learned counsel appearing on behalf of the
Hospital submits that 50% of the anount has already
been paid by them and the remaining 50% would be
paid by the Hospital to respondent No.1 Fateh
Bahadur Singh, wthin four weeks from today. The
counsel for the Hospital prayed that detailed
di scussi on be avoided since the Hospital has agreed
to pay the balance anmount of conpensation as
di rect ed.

The conpl ai nant — respondent No.1 submits that
sone anount has been deposited before the Utar
Pradesh State Comm ssion for Redressal of Consumer
Di sputes, Lucknow. W direct that the said anount
shall be paid to the conplainant - respondent No.1

within two weeks fromtoday.



These appeals are disposed of wth the

af orenenti oned observati ons and directi ons.

( DEEPAK VERMA)

New Del hi ;
April 7, 2011.



